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OFFICE OF SECRETARY, NAGAR PANCHAYAT ANNI, DISTRICT KULLU,
HIMACHAL PRADESH

NOTIFICATION
Anni, the 21st February, 2023

No. NPA/Property tax/2023-217.—Whereas, the Nagar Panchayat Anni draft (Property
Taxation) Bye-Laws-2023 were published in Rajpatra H. P. (e-Gazette) on 16-02-2023 vide
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notification of even number dated 2-2-2023 for inviting public objections, suggestions under
section 397 of the Himachal Pradesh Municipal Act, 1994:—

Whereas, no any objection, suggestions has been received within the stipulated period,
hence the proposed Bye-Laws have been considered and finalized by the Nagar Panchayat Anni.

Now, therefore, in exercise of the powers conferred by Clause (A) of Section 395, 396 and
Section 397 read with Clause (d) of Section 88 of the Himachal Pradesh Municipal Act, 1994
(Act No. 12 of 1994), the final Nagar Panchayat Anni (Property Taxation) Bye-Laws-2023 are
hereby notified and published in Rajpatra H.P. extraordinary for information of general public as
follows, namely:—

NAGAR PANCHAYAT ANNI (PROPERTY TAXATION) BYE-LAWS-2023

1. Short title and commencement.—(i) These Bye-Laws may be called the Nagar
Panchayat Anni (Property Taxation) Bye-Laws, 2023.

(i1)) These Bye-Laws shall come into force from the date of their publication in the
Rajpatra (e-Gazette) Himachal Pradesh.

2. Definitions.—In these Bye-Laws unless the context otherwise requires:—

(1) ‘Act’ means the Himachal Pradesh Nagar Panchayat Anni Act, 1994 (Act No. 12 of
1994) read with its amendment carried out vide H.P. Nagar Panchayat Anni
(Amendment) Act No. 32 of 2011.

(i) ‘Appellate Authority’ means an authority prescribed under section 132 of the Act

(ii1) ‘Assessment List’ means the list of all units of the lands and buildings assessable to
property tax under the provisions of the H.P. Nagar Panchayat Anni Act, 1994.

(iv) ‘Assessment year’ means the year commencing from the Ist day of April to 31st day
of March of succeeding year.

(v) ‘Bye-Laws’ means the Nagar Panchayat Anni (Property Taxation) Bye-Laws, 2023
made under the Himachal Pradesh Municipal Act, 1994 and notified in the official
gazette.

(vi) ‘Nagar Panchayat’ means the Nagar Panchayat Anni
(vii) ‘Section’ means a Section of the Act

(viii)‘Ratable value’ as defined in Section 88 of the Act and procedure as prescribed under
these Bye-Laws.

(ix) ‘Unit area’ means a specific portion of the land and building in use and occupation of
the owner (s) or occupier (s) including vacant land and built up portion of the building.
This will not include setbacks area of building, agricultural lands and land in notified
green belt as notified under the Interim Development Plan of Anni Planning Area.

(x) ‘Unit area’ means area of a unit in square meters

(xi) ‘Unit area tax’ means property tax on unit (s) of lands & buildings which shall be
charged per annum between one percent to twenty five percent as may be determined
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on the basis of ratable value of unit (s) buildings by the Nagar Panchayat Anni from
time to time. All other words and expressions used herein but not defined shall have
the same meaning respectively as assigned to them in the Act.

3. Assessment list what to contain.—The Secretary shall keep a book to be called the
“Assessment List” in which the following shall be entered in Form-A appended to these
Bye-Laws:—

(1) A list of all units of buildings located within the jurisdiction of Nagar Panchayat
Anni, distinguishing each, either by name or number and containing such particulars
regarding the location or nature of each, which shall be sufficient for identification
thereof;

(i1)) The ratable value of each unit of buildings;

(i11)) The name of the person primarily liable for payment of property tax and ratable value
as well as property tax demand on his/her building;

(iv) If any such unit of building is not liable to be assessed to the property tax, the reason
for such non-liability; and

(v) Other details; if any, as the Secretary may from time to time think fit;

Explanation.—(1) for the purpose of clause (b) the ratable value of unit(s) of land will be
ratable value of unit (s) of the land and in the case of unit (s) of the building, the ratable value will
include the ratable value of the land and the unit (s) of the building erected thereon.

(i1) For the purpose of charging property tax on a unit of land, the unit of land shall be
treated as “land” till the completion plan of building is sanctioned by Nagar Panchayat Anni or by
other competent authority of the State Government and such construction is put to use on the spot
whichever occurs first. Accordingly, property tax shall be continued to be charged on the ratable
value of the unit of land till such time treating it as “land”.

4. Form of Assessment list.—The assessment list shall be kept in the Form-A hereto.
The Secretary may order to add, omit, amend or alter any of the columns of the performa of the
assessment list as and when required.

5. Procedure where name of person primarily liable for property tax cannot be
ascertained.— If the name of the person primarily liable for the payment of property tax in respect
of any unit of any land or building cannot be ascertained, it shall be sufficient to designate him in
the assessment list, property tax bill and in any notice which may be necessary to serve upon the
said person under the Act, as “the holde”. or such unit of land or building without further
description.

6. Inspection of assessment list.—If assessment list has been completed, the Secretary
shall give public notice thereof mentioning therein the place where assessment list or copy thereof
may be inspected and every person claiming to be the owner or lessee or occupier of any unit(s) of
any land or building included in the assessment list and any authorized agent of such person shall
be at liberty to inspect the list and to file written objection within 30 days from the date of
publication of such public notice in the local newspaper(s).
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7. Register of objections.—The Secretary shall keep a register of objections in which all
objections received under sub-section (4) of Section 94 and sub-section (2) of Section 96 shall be
entered. The register shall contain:—

(i) The name or number of the land or building in respect of which objections is received;
(i1)) Name of the person primarily liable for the payment of property tax;
(ii1)) Name of the objector;

(iv) The ratable value finally fixed after enquiry and investigation of the objection by the
committee constituted in this behalf;

(v) The date from which the ratable value finally fixed has to come into force; and
(vi) Such other details as the Secretary may from time to time think, fit.

8. Amendment of assessment list as per provision of Section 96 and investigation
and disposal of objections against such amendment.—(i) When any amendment is proposed to
be made under the provisions of Section 96 such amendment will provisionally be made in the
assessment list and the notice as required under sub-section (2) of Section 96 shall be served on the
person affected by the amendment after affording him the opportunity to file objection, if any,
against the proposed amendment within 30 days from the date of receipt of such notice.

(i1) Objections shall be inquired into and investigated by the Committee constituted in this
behalf under sub-section 5 of Section 94 of the Act, after affording opportunity of being heard to
the objector.

(ii1)) The assessment list shall be finally amended in accordance with the decisions made by
the said Committee.

(iv) If no objection is received or if the same are received but not within the time limit
specified in this behalf in the notice, the assessment list shall be finally amended by confirming the
provisional amendment made in the assessment list. However, for special reasons to be recorded in
writing, the Committee constituted in this behalf may consider objections received after the expiry
of the stipulated period.

(v) Property tax on the basis of the amended assessment list shall be due from the date
specified in the assessment notice or from the date as may be decided by the Committee constituted
in this behalf. Provided that the payment of property tax on the basis of the assessment list, as
existing before such an amendment will not be withheld on the ground that some amendment is to
be made in the list.

9. Payment of property taxes where to be made.—Every person who is liable of pay
any of the property tax shall pay the same at the Head Office of the Corporation or at such other
place (s) and time as may be specified by the Secretary. However, the payment of tax shall be made
either by cash or cheque or through Bank Draft drawn in favour of the Secretary, Nagar Panchayat
Anni, payable at Anni or through RTGS in the Bank Account of Nagar Panchayat Anni declared
for the said purpose by the Secretary.

10. Demand or property tax to be raised annually by issuing one single bill for one
unit of a property.—(i) Demand of property tax shall be raised annually by issuing a single
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property tax bill on Form-B annexed of these bye-laws for each unit of a property. The service of
bill shall be effected by hand through special messenger and in case owner or occupier upon whom
the bill is to be served is living outside the municipal limits, the bill shall be issued by post under
certificate of posting or by registered/speed post. In case the owner or occupier avoids by hand
service of the bill, the same shall be effected by affixing the bill in presence of two witnesses on the
unit of the property to which the bill relates.

(i1) In case the owner or occupier upon whom the property tax bill has been served, fails to
make payment of the property tax within the due date, the property tax shall be recovered by the
secretary or by the officer/official authorized by him in this behalf by initiating appropriate process
under the provisions of Section 124 of the Act:

Provided that nothing herein contained shall affect the liability of such person to any increased
property tax to which he may be assessed on account of the said unit of property owing to a
revision of the ratable value.

(iii) The tax for the ensuring year shall be paid either in lump-sum within 30 days at the
beginning of the financial year i.e. up to 30th April or in two half yearly installments. The first
installment to be paid by 30th April and second installment by 30th October every year.

11. Service of property tax bills and demand notices in respect of un-partitioned unit
of property.—If an un-partitioned unit of a property is owned by more than one person, service of
bill(s) and notice(s) of demand on any one co-owner shall be treated as service on all the owners.

12. Demand and collection.— (i) A register of demand & collection of property tax in
Form-F appended to these bye-laws shall be maintained showing therein the figures of property tax
demand, collection, rebate, remission adjustment, arrears, excess recoveries and such other
particulars in relation to each unit of the property. This register will be kept either in the shape of
hard copy or in the shape of soft copy or in both as the Secretary may think fit.

(i1) The register may, if, any, the Secretary thinks fit be made in separate parts or volumes
for such purposes and with such several designations as the Secretary may determine.

(i11)) The separate Register shall be maintained for recording information regarding detail of
arrears for the previous years.

13. Circumstances not considered as vacancy of property.—For the purpose of Section
127 and 128 of Himachal Pradesh Nagar Panchayat Anni Act,1994:—

(1) A unit of building or of a tenement reserved by the owner for his own occupation shall
be deemed to be occupied, whether it is actually occupied by the owner or not;

(1)) Any unit of building or of a tenement used or intended to be used for the purpose of
any industry which is seasonal in character shall not be deemed to be vacant merely on
an account of its being unoccupied and unproductive of rent during such period or
periods of the year in which seasonal operations are normally suspended.—

14. Remission/Refund not claimable unless notice of vacancy is given to the Secretary
every year.—When a vacancy continues from one year into the following year, no refund or
remission of any property tax shall be claimable from the Corporation on an account of such
continued vacancy unless notice thereof is given to the Secretary within 60 days from the
commencement of the next financial year.
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15. Inspection by Municipal Staff of the vacant unit of the property.—If any owner or
occupier does not allow or facilitate the inspection by the authorized Corporation staff of any unit
of the property claimed by him to be vacant, the Secretary may refuse to treat such unit of building
or tenement, as the case may be, as vacant till the day such inspection is made, and the vacancy of
the unit of property is verified.

16. Copies of property tax bill(s).—The Secretary may, on request in writing form the
owner of any unit of land or building or any other person primarily liable to pay property tax in
respect thereof , give a copy or copies of any bill/bills for any property tax on payment of such fee
as may be fixed by the Secretary from time to time.

17. Notice of transfer of title.—The notice regarding transfer of title of any unit of any
property required to be given under section 98 shall be either in Form-C or in Form-D annexed to
these bye-laws, as the case may be, and shall state clearly and correctly all the particulars required
in the said Form(s).

18. Property tax to be paid up to date.—No such notice as contained in Bye-Laws 17
above shall be deemed to be validly given unless the property tax due up to the date of transfer of
title of the unit of property is paid in full.

19. Filing of return by owner(s)/occupier(s)s.— The Secretary may require any owner or
occupier of a unit of land or building or of any portion thereof to furnish information or a written
return in Form-E appended to these Bye-Laws. Every owner or occupier on whom any such
requisition is made shall be bound to comply with the same and to give true information or to make
a true return to the best of his her knowledge or belief, within a period of thirty days from the
service of such requisition upon him/her.

20. Penalty for non-submission of return.—Whosoever omits to comply with any
requisition under Bye-Laws 19 of these Bye-Laws or fails to give true information or to make a
true return to the best of his/her knowledge or belief, shall in addition to any penalty under section
101 of the Act, be precluded from objecting to any assessment made by the Secretary in respect of
such unit of the lands or Building of which he/she is the owner or occupier.

21. Inspection of tax record.—Every owner, lessee or occupier of a unit of land and
building or authorized agent of any such person may, with the permission in writing of the
Secretary or any officer/official authorized by him in this behalf inspect the tax record relating to
the unit of the land/building of which is owner, lessee, agent or occupier free of charge during the
office hours.

22. Location factor, characteristic and its value—For the purpose of clause (c) of
Section 88 of the Act, the location factor, characteristic and its values shall be as under:—

Zoning of Anni town proposed as follows:—

Zone A.—Includes the buildings situated both side of the national highway 305 of Nagar
Panchayat Anni .

Zone B.—Includes the buildings situated both side of the all link roads i.e court road, Anni
Basta road and road towards ward No. 4 from tehsil office and Teshan Road etc.

of Nagar Panchayat Anni .

Zone C.—Includes area other than Zone A and Zone B .
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Number of Zones.—The entire old and merged municipal area is proposed to be divided
into Three Zones i.e. A, B and C Zone as referred above. There are five factors which are relevant
for determination of ratable value of lands & buildings. The factor and proposed value of each
factor per sq. meter shall be as under:—

(I) Location factor(F-1)

Zone No. Value per Sq. Mtr.
A 3.0
B 2.0
C 1.5

23. Structural factor, characteristics and its value.—For the purpose of clause (c) of
Section 88 of the Act, buildings shall be classified as Pucca, Semi-Pucca and Kutcha in the
following manner.—

(i) For Pucca- buildings, value per Sq.mtr. =3.00
(i1)) For Semi-pucca building, value per Sq. mtr. =2.00
(i11) For Kutcha building, value per Sq. mtr. =1.00

24. Age factor and age-wise grouping and value of the building .—For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having factor value
as mentioned against each age group as under:—

Group Building Factor Value
A Before 1947 1.00
B 1947 to 1980 2.00
C 1981 to 2000 3.00
D 2001 and beyond 4.00

25. Occupancy factor, characteristics and its value.— For the purpose of clause (c) of
Section 88 of the Act, the occupancy factor and its value shall be as under:—

(1) Value for residential occupancy:

(a) Value for self residential (b) Value for let out residential

2.00 3.5
(i1)) Value per Sq. mtr. for non-residential Occupancy.
A B C D E
Hotel above built | Hotel having built | Other Hotels, Bars, | Shops, School, | Godowns,
up area of 2000 | up area between | Restaurant, Banks, | Colleges, Dhaba, Stall and
Sq.mtr., MNC | 1000 to 2000 Sq. | ATMs, Show | Educational Other Types of
Show Rooms | mtr. and Show | Rooms, Call | Institutions, Properties not
and Restaurants | Room above 1000 | Centre, Marriage | Offices, covered  Under
Sq. mtr. Hall, Travel | Hostel, (A to D)
Agency, Mobile | Hospital,
Towers, Coaching | Theatre, Clubs,
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Center Paying Guest
House (PGs),

Guest House
12 10 8 7 4

26. Use factor, characteristic and its value.—For the purpose of clause (c) of Section 88
of the Act, the value of use factor and characteristic of the unit (s) of lands & buildings shall be as
under:—

(i) Residential 1.50/-
(i1)) Non-Residential 2.50/-

27. Method for calculation of ratable value and rate of property tax on the ratable
value of the unit of lands and buildings.—Area (in Sq.mtrs.) of unit multiplied by value of
relevant factors of unit area method as mentioned above vide Clause 22 to 26 of these Bye-Laws.
The figure that will so come out, thereof shall be the net ratable value of unit and property tax shall
be charged on that net ratable value at the rate of 15% in Zone B for lands and in the case of
buildings as under :—

A-zone B-zone C-Zone

(i) For self occupied (i) For self occupied [(i)  For self occupied residential

residential ~ properties residential ~ properties properties measuring 1.0 Sq.
measuring 1.0 Sq. mtr. measuring 1.0 Sq. mtr. mtr. to 100 Sq. mtrs.@ 1.5%
to 100 Sq.mtrs. @ 3% to 100 Sq. mtrs. @ 2% P.A. on the ratable Value.
P.A. on the ratable P.A. on the ratable
Value. Value.

i1) For self occupied [(il) For self occupied |(ii) For self occupied residential
residential ~ properties residential  properties properties measuring 101 Sq.
measuring 101  Sq. measuring 101  Sq. mtrs. And @ 3% P.A. on the
mtrs. And above @ 6% mtrs. And. @4% P.A. ratable value.
P.A. on the ratable on the ratable value.
Value.

iil)  For  non-residential |(iii)) For non-residential |(iii) For non-residential properties
properties @ 8% P.A. properties @ 5% P.A. @ 4% P.A. on the ratable
on the ratable value. on the ratable value. value.

28. Penalty.—If a person liable for payment of Property Tax does not pay the same
within a period of one month from the service of tax bill, a person shall be liable for payment of
interest as per Section 121 of the Act beside initiation of recovery proceeding as per the provisions
of the Section 124 of the Act.

29. Repeal and savings.—The scheme, regulation or bye-laws, if any, hereto fore relating
to the mode of levy, calculation and assessment of property tax is hereby repealed. Anything done
or any action taken under the said scheme, regulation or bye-laws if any shall be deemed to have
been done or taken under the provisions of these Bye-Laws.

By order,

Secretary,
Nagar Panchayat Anni.
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FOrRM -A
(See Bye-Law 4)
TAX DEPARTMENT ASSESSMENT LIST
Nagar Panchayt Anni
UNP No. 1.D. No. ZONE
Unit Area Net Ratable Property Tax Amount of
Value Percentage General Tax
Residential
Let out
Residential
Commercial
Plot of land
DATE OF ASSESSMENT
Sl1. Name of Name of Owner Name of Tenant or Remarks
No. Property Occupier
ForM-B

(See Bye-Law 10)

(Tax Department)

Property Tax Bill

Nagar Panchayt Anni
Financial Year for the Year Bill No. Dated
Zone
Bill(s) Detail

UNP No.
ID No.
Name of Property

Name of Owner/Occupier
Correspondence Address

bill.

Due date 15 days from the date of receipt of bill/18 days if by post from the date of dispatch of
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Unit Area Net Ratable Property Tax Amount of
Value Percentage General Tax
Residential
Let out
Residential
Commercial
Plot of land
Detail of demand for Property Tax for the year Period
S1. Description of Tax Amount
No.
1. | General Tax
2. | (a) Rebate @ 10%
(b) Remission
3. | Previous Arrear Amount for the period
4. | Interest Amount
5. | Previous Credit
6. | Amount payable on due date
7. | Amount payable after due date
8. | Amount still at credit

Please pay bill before due date to avail 10% rebate.

Bill Prepared By: Bill Checked By: Assistant Secretary Tax.
Receipt
UPN No. Bill No. Bill Date
ID No. Amount before due date

Name of Owner/Occupier

Amount after due date

Amount Paid

Receipt No. Dated

Cashier,
Nagar Panchayt Anni.

Terms & conditions

1.
working days.

2.

The Nagar Panchyat Anni tax counter is open from 10.00 AM. to 02.00 P.M. on all

Cheques should be drawn in favour of Secretary, Nagar Panchayat Anni
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Out stations cheques should be include the discount charged in such cheques.

Rebate @ 10% is given on the taxes claimed for the current year or a bill raised for the
first time, if the amount specified in the bill is paid within 15 days from the
presentation thereof. Bills sent under postal certificate shall be construed to have been
received within three days from the date the posting and accordingly this rebate is
given, if payment of the bill is made within 18 days from the date of posting.

If the payment of the tax is not made within the financial years in which the bill is
issued an interest @ 1% per month shall be payable after one month of the close of the
financial year to which the bill relates.

The notice of demand/recovery of property tax bill not confer any right on the person
paying the tax or anyone else to claim validation of unauthorized construction at a later
date and the same is without any prejudice to the rights of the Nagar Panchayat Anni to
take any legal action including that of demolition in respect of such unauthorized/
structure.

In case any of your payments have not been adjusted please do come with original
receipts given by the Nagar Panchayat Anni .

Please always mention No./date, name of house and demand No. in all correspondence.

It is requested that this bill be presented while tendering payment.

ForMm-C
(See Bye-Law 17)

Form of notice of Transfer to be given which has taken place by way of instrument

To

Secretary,

Nagar Panchayat Anni.

I s/o
r/o

hereby give notice as required by Section 98 of the H.P. Municipal Act, 1994 (Act No. 12 of 1994)
of the following transfer of property:—

Description of Property

Name & Name & address | Detail of Area of the Account Remarks
address of of person to Property Property No./ID No.
person whose whom property of old
title has been title has been assesses
transferred transferred
1 2 3 4 5 6
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Date Name of Owner/Occupier
Address
Mob. No.
FORM-D

(See Bye-Law 17)

Form of notice of Transfer to be given which has taken place otherwise than by instrument

To

Secretary,

Nagar Panchayat Anni.

I s/o
r/o

hereby give notice as required by Section 98 of the H.P. Municipal Act, 1994 (Act No. 12 of 1994)
of the following transfer of property:—

Description of Property

Name & Name of legal Detail of | Area of the Account Remarks
address of | heir/successor to | Property Property | No./ID No.
person whose | whom property of old
title has been title has been assesses
transferred transferred
1 2 3 4 5 6
Date Name of Owner/Occupier
Address
Mob.No.
FORM-E

(See Bye-Law 19)

Tax liability Form under section 99/101 of the Himachal Pradesh Municipal Act, 1994

To

The Secretary,
Nagar Panchayat Anni.

Subject—Filing of return for assessment of properties for Municipal Taxes.
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Sir/Madam,
I am submitting the details of property known as ...................... ILD.No. ..o,
Ward No. ....ccovvnnnnn.. ZONE ... as under:—
Sl Unit Area Factors Total Maintenanc Net Remarks
No. ratable | e & Repair | rateabl
Value Rebate e value
@10%
under
Section 88
of MC Act
F1 | F2| F3 | F4 | F5 | F1 to F5
(Multiply)
1 (A

OFFICE OF SECRETARY, NAGAR PANCHAYAT JAWALL DISTRICT KANGRA,
HIMACHAL PRADESH

PROPERTY TAXATION BYE-LAWS—2023
NOTIFICATION

Jawali, the 21st February, 2023

No. NPJ/2022-1290.—Whereas, the Nagar Panchayat Jawali, draft (Property Taxation)
Bye-Laws—2023 were published in Gazette of H.P. on 06-02-2023 vide Notification No. NPJ/1256

dated 01-02-2023 for inviting public objections & suggestions under Section 217 of Himachal
Pradesh Municipal Act, 1994.

Whereas, no objections and suggestion and claims were received within the stipulated
period.

Now, therefore, in exercise of the power conferred by Clause (A) of Section 217 and
Section 217 read with clause (d) of Section 65 of the Himachal Pradesh Municipal Act, 1994 (Act
No. 13 of 1994), the final Municipality (Property Taxation Bye—Laws-2023) are hereby notified
and published in Rajpatra H.P. extraordinary for information of General Public as follows:—

NAGAR PANCHAYAT JAWALI PROPERTY TAXATION BYE-LAWS—2023

1. Short title and commencement.—(i) These Bye-laws may be called the Municipal
Council/Nagar Panchayat Jawali (Property Taxation) Bye-laws—2023
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(i1)) These bye-laws shall come into force from the date of publication of its notification in
the e-Rajpatra of Himachal Pradesh.

2. Definitions.—(1) In these bye-laws unless the context otherwise require.—

(1) “Act” means the Himachal Pradesh Municipal Act, 1994 (Act No.13 of 1994)
read with its amendments carried out vide H.P. Municipal (Amendment) Act,
2016 and vide H.P. Municipal (Amendment) Act, 2020.

(i) “Appellate Authority” means an authority prescribed under Section 90 of H.P.
Municipal Act, 1994.

(i11) “Assessment List” means the list of all units of the lands and buildings assessable
to property tax under the provisions of H.P. Municipal Act, 1994.

(iv) “Assessment year” means the year commencing from the first day of April to 31st
March of succeeding year.

(v) “Bye-Laws” means the Municipality (Property Taxation) Bye-Laws—2023 made
under the Act as notified in the official gazette.

(vi) “Municipality” means as defined in Section 2 (24) of the Act.
(vii) “Section” means Sections of the Act.

(viii) ‘Rateable Value’ as defined in Section 2 clause (33-a) of the Act and procedure
prescribed under these Bye-Laws.

(ix) “Unit” means a specific portion of the land and building in use and occupation of
the owner(s) or occupier(s) including vacant land and built up portion of the
building. This will not include setbacks area of building, agricultural lands and
land in notified green belt as notified under the interim development plan of
Jawali area.

(x) “Unit area” means area of a unit in square meters.

(xi) “Unit area tax” means property tax on unit(s) of lands & buildings which shall be
charged per annum between one percent to twenty five percent as may be determined on the basis
of rateable value of unit(s) of lands & buildings by the Municipality from time to time. All other
words and expressions used herein but not defined shall have the same meaning respectively as
assigned to them in the Act.

3. Assessment list what to contain.—The Secretary shall keep a book to be called the
“Assessment List” in which the following shall be entered in Form-A appended to these bye-
laws:—

(a) A list of all units of the lands and buildings located within the jurisdiction of
Municipality Jawali, distinguishing each either by name or number and containing
such particulars regarding the location or nature of each, which shall be sufficient for
identification thereof.

(b) The rateable value of each unit of the lands and buildings.
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(c) The name of the person primarily liable for payment of property tax and rateable value
as well as property tax demand on his/her unit of land or building.

(d) If any such unit of a land or a building is not liable to be assessed to the property tax,
the reason for such non-liability; and

(e) Other details; if any, as the Secretary may from time to time think fit.

Explanation.—(1) For the purpose of clause (b) the rateable value of the unit(s) of the land
will be the rateable value of the unit(s) of the land and in the case of unit(s) of the building, the
rateable value will include the rateable value of the land and the unit(s) of the building erected
thereon.

(i1) For the purpose of charging property tax on a unit of land, the unit of land shall be
treated as “land” till the completion plan of building is sanctioned by Municipality Jawali or by
other competent authority of the State Government and such construction is put to use on the spot
whichever occurs first. Accordingly, property tax shall be continued to be charged on the rateable
value of the unit of land till such time treating it as “land”.

4. Form of Assessment list.—The assessment list shall be kept in the form-A hereto. The
Seceretary may order to add, omit, amend or alter any of the columns of the Performa of the
assessment list as and when required.

5. Procedure where name of person primarily liable for property tax cannot be
ascertained.—If the name of the person primarily liable for the payment of property tax in respect
of any unit of any land or building cannot be ascertained, it shall be sufficient to designate him in
the assessment list, property tax bill and in any notice which may be necessary to serve upon the
said person under the Act, as “the holder” of such unit of land or building without further
description.

6. Inspection of assessment list.—If assessment list has been completed, the Secretary
shall give public notice thereof mentioning therein the place where assessment list or copy thereof
may be inspected and every person claiming to be the owner or lessee or occupier of any unit(s) of
any land or building included in the assessment list and any authorized agent of such person shall
be at liberty to inspect the list and to file written objection within 30 days from the date of
publication of such public notice in the local newspaper(s).

7. Register of objections.—(1) The Secretary shall keep a register of objections in which

all objections received under sub-section (2) of Section 74 and sub-section (2) of Section 76 shall
be entered. The register shall contain:—

(1) The name or number of the land or building in respect of which objection is received;

(i1)) Name of the person primarily liable for the payment of property tax;

(ii1)) Name of the objector;

(iv) The rateable value finally fixed after enquiry and investigation of the objection by the
committee constituted in this behalf;

(v) The date from which the rateable value finally fixed has to come into force; and

(vi) Such other details as the Secretary may from time to time think fit;
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8. Amendment of Assessment list under the provisions of Section 76 and
investigation and disposal of objections against such amendments:—

(i) When any amendment is proposed to be made under the provisions of Section 76 such
amendment will provisionally be made in the assessment list and the notice as required under the
provision of sub-sections (1) & (3) of Section 76 shall be served on the person affected by the
amendment after affording him the opportunity to file objection, if any, against the proposed
amendment within 30 days from the date of receipt of such notice.

(i1) Objections shall be inquired into and investigated by the Committee constituted in this
behalf under sub-section 1 of Section 75 of the Act, after affording opportunity of being heard to
the objector.

(i1i1)) The assessment list shall be finally amended in accordance with the decisions made by
the said committee.

(iv) If no objection is received or if the same are received but not within the time limit
specified in this behalf in the notice, the assessment list shall be finally amended by confirming the
provisional amendment made in the assessment list. However, for special reasons to be recorded in
writing, the committee constituted in this behalf may consider objections received after the expiry
of the stipulated period.

(v) Property tax on the basis of the amended assessment list shall be due from the date
specified in the assessment notice or from the date as may be decided by the Committee constituted
in this behalf. Provided that payment of property tax on the basis of the assessment list, as existing
before such an amendment will not be withheld on the ground that some amendment is to be made
in the list.

9. Payment of property taxes where to be made.—Every person who is liable to pay
any of the property tax shall pay the same at the Head Office of the Municipality or at such other
place(s) and time as may be specified by the Secretary as the case may be. However, the payment
of tax shall be made either by cash or cheque or through Bank Draft drawn in favour of the
Secretary, Nagar Panchayat Jawali, payable at or through RTGS in the Bank Account of Nagar
Panchayat Jawali declared for the said purpose by the Secretary, as the case may be.

10. Demand of property tax to be raised annually by issuing one single bill for one
unit of a property:—

(1) Demand of property tax shall be raised annually by issuing a single property tax bill on
Form-B annexed to these bye-laws for each unit of a property. The service of bill shall be effected
by hand through special messenger and in case owner or occupier upon whom the bill is to be
served is living outside the municipal limits, the bill shall be issued by post under certificate of
posting or by registered/speed post. In case the owner or occupier avoids by hand service of the
bill, service of the bill shall be effected by affixing the bill in presence of two witnesses on the unit
of the property to which the bill relates.

(i1) In case the owner or occupier upon whom the property tax bill has been served fails to
make payment of the property tax within the due date, the property tax shall be recovered by the
Executive Officer or by the officer/official authorized by him in this behalf by initiating appropriate
process under the provisions of Section 86 of the Act:
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Provided that nothing herein contained shall affect the liability of such person to any increased
property tax to which he may be assessed on account of the said unit of property owning to a
revision of the rateable value.

(ii1) The tax for the ensuring year shall be paid either in lump-sum within 30 days at the
beginning of the financial year i.e. upto 30th April or in two half yearly installments. The first
installment to be paid by 30th April and second installment by 30th October every year.

11. Service of property tax bills and demand notices in respect of un-partitioned unit
of property.—If an un-partitioned unit of a property is owned by more than one person, service of
bill(s) and notice(s) of demand on anyone co-owner shall be treated as service on all the owners.

12. Demand and collection registers:—

(1) A register of demand & collection of property tax in Form-F appended to these bye-
laws shall be maintained showing therein the figures of property tax demand, collection, rebate,
remission adjustment, arrears, excess recoveries and such other particulars in relation to each unit
of the property. This register will be kept either in the shape of hard copy or in the shape of soft
copy or in both as the Executive Officer/Secretary, as the case may be think fit.

(i1)) The register may, if any the Secretary, as the case may be thinks fit be made in
separate parts or volumes for such purposes and with such several designations as the Secretary, as
the case may be determine.

(i11)) The separate Register shall be maintained for recording information regarding detail of
arrears for the previous years.

13. Circumstances not considered as vacancy of property.—For the purpose of
Sections 81 and 84 of Himachal Pradesh Municipal, Act, 1994:—

(1) A unit of building or of a tenement reserved by the owner for his own occupation shall
be deemed to be occupied, whether it is actually occupied by the owner or not;

(1) Any unit of building or of a tenement used or intended to be used for the purpose of
any industry which is seasonal in character shall not be deemed to be vacant merely on account of
its being unoccupied and unproductive of rent during such period or periods of the year in which
seasonal operations are normally suspended.

14. Remission/refund not claimable unless notice of vacancy is given to the Secretary,
as the case may be every year.—When a vacancy continues from one year into the subsequent
year, no refund or remission of any property tax shall be claimable from the Secretary, as the case
may be on an account of such continued vacancy unless notice thereof is given to the Secretary
within 60 days from the commencement of the next financial year.

15. Inspection by Municipal Staff of the vacant unit of the property.—If any owner or
occupier does not allow or facilitate the inspection by the authorized Municipality staff of any unit
of the property claimed by him to be vacant, the Secretary, as the case may be refuse to treat such
unit of building or tenement, as the case may be, as vacant till the day such inspection is made, and
the vacancy of the unit of property verified.

16. Copies of property tax bill(s).—The Secretary, as the case may be, on a request in
writing from the owner of any unit of land or building or any other person primarily liable to pay
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property tax in respect thereof, give a copy or copies of any bill/bills for any property tax on
payment of such fee as may be fixed by the Secretary, as the case may be, from time to time.

17. Notice on transfer of title—The notice regarding transfer of title of any unit of any
property require to be given under Section 83 shall be either in Form-“C” or Form-“D” annexed
to these bye-laws, as the case may be, and shall state clearly and correctly all the particulars
required in the said Form(s).

18. Property tax to be paid upto date—No such notice as contained in bye-laws, 17
shall be deemed to be validly given unless the property tax due upto the date of transfer of title of
the unit of property is paid in full.

19. Filing of return by owner(s)/ occupier(s).—The Secretary, as the case may be require
any owner or occupier of a unit of land or building or of any portion thereof to furnish information
or a written return in Form-“E” appended to these bye-laws. Every owner or occupier on whom
any such requisition is made shall be bound to comply with the same and to give true information
or to make a true return to the best of owner or occupier knowledge or belief, within a period of
thirty days from the service of such requisition upon him/her.

20. Penalty for non-submission of return.—Whosoever omits to comply with any
requisition under 19 of this Bye-Laws, 19 of these bye-laws or fails to give true information or to
make a true return to the best of his knowledge or belief, shall in addition to any penalty under
Section 82 of the Act, be precluded from objecting to any assessment made by the Secretary, as the
case may be in respect of such unit of the lands or building of which he is the owner or occupier.

21. Inspection of tax record.—Every owner, lessee or occupier of a unit of land/ building
or authorized agent of any such person may, with the permission in writing of the Secretary, as the
case may be or any officer/official authorized by him in this behalf inspect the tax record relating to
the unit of the land/building of which is owner, lessee, agent or occupier free of charge during the
office hours.

22. Location factor, characteristic and its value.—For the purpose of clause (33-a) (¢)
of Section 2 of the Act, the location factor, characteristic and its values shall be as under:—

(1) Tentative Zoning of Jawali town proposed as follows:—

A Z.—One may include the following area Ward No. 3, Ward No. 4, Ward No. 5,
Ward No. 6, Ward No. 7.

B Z.—One may include following area Ward No.1, Ward No. 2, Ward No. 8, Ward
No. 9.

(i1)) Number of Zones.—The entire municipal area is proposed to be divided into five zones
i.e. Zone—A, Zone-B. , Factors and proposed value of each factor. There are three
factors which are relevant for determination of rateable value of lands & buildings.
These factors and proposed value of each factors per sq. meter shall be as under:—

(1) Location factor(F-1):
Location (Zone) No. Value per sq. mtr.

A 3.00
B 2.00
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23. Structural factor/characteristics and its value.—For the clause (33-a) (c) of Section
2 of the Act, building shall be classified as pucca, semi-pucca and kutcha in the following
manner.—

(i) For Pucca-building, value per sq. mtr. =3.00
(i1)) For semi-pucca building, value per sq. mtr. =2.00
(ii1) For kucha building, value per sq. mtr. =1.00

24. Age factor and Age-wise grouping and value of the buildings.—For the clause
(33-a) (c) of Section 2 of the Act, all the buildings shall be grouped age-wise having factor value as
mentioned against each age group:—

Group Building Factor value
A Before 1970 1.00
B Above 1971 to 1990 2.00
C Above 1991 to 2010 3.00
D 2011 and beyond 4.00

25. Occupancy factor/characteristics and its value.—The occupancy factor and its value
shall be as under for the purpose of clause (¢) ibid:—

(i) Value for residential occupancy:

(a) Value for self residential (b) Value for let out residential

2.00 4.00
(i1))  Value per sq. mtr. for non-residential occupancy:
A B C D E
Hotels above | Hotel having | Other Hotels, Bars, | Shops, School, | Godowns, Dhabas,
built-up area | built-up area | Restaurant, Banks, | Colleges, Stall and  Other
of 300 Sq.|between 100 | ATMs, Show | Educational types of properties
mtr., MNC |[to 300 Sq.| Rooms, Call | Institutions, not covered under
Show Rooms | mtr. and | Centre, Marriage | Offices, Hostel, | (A to D) less than
and Show Room | Hall, Travel | Hospital, Theatre, | 100 sq. mitrs.
Restaurant 100 sqm. to | Agency, Mobile | Clubs, Paying
300 Sq. mtr. Towers, Coaching | Guest House (PGs),
Centre less than | Guest House less
100 sq. mtr. than 100 sq. mtr.
12.00 10.00 6.00 5.00 4.00
OR
Commercial (Less than | Commercial (Between | Commercial | Residential(By | Residential
100 sq. m. ). 100-300 sq. m. ) (Greater than Owner) (By Others)
300 sq. m.)
4.00 10.00 12.00 2.00 4.00

26. Use factor/characteristic and its value.—For the purpose of Clause (33 a) of Section
2 of the Act, the value of use factor/characteristic of the unit(s) of the lands & buildings for the
purpose of Clause (33-a) ibid shall be as under:—
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(1) Residential ..2.00
(i1)) Non- Residential ..3.00

27. Method of calculation of rateable value and rate of property tax on the net
rateable value of the lands and buildings shall be as under:—

A-Zone B-Zone Rate
For residential properties For residential properties 7%
For non-residential properties | For non- residential properties 7%
For land properties For land properties NIL

28. Penalty.—If a person liable for payment of Property Tax does not pay the same within a
period of one month from the issue of tax bill, a person shall be liable for payment of interest as per
sections 86 & 87 of the Act beside initiation of recovery proceeding as per the provision of Section
89 of the Act. Further, whosoever contravenes any of the clauses of these Bye-Laws shall be, in
addition to the penalties as provided under the act, liable for disconnection of water, electricity and
other civic amenities and the Secretary, as the case may be request the competent authority to
withdraw registration/recognition, if any granted, in his/their favour.

29. Repeal and savings.—The scheme, regulation or Bye-Laws, if any hereto for relating
to the mode of levy, calculation and assessment of property tax is hereby repealed. Anything done
or any action taken under the said scheme, regulation or bye-laws if any shall be deemed to have
been done or taken under the provisions of these bye-laws.

By order

Sd/-
Secretary,
Nagar Panchayat Jawali.

FORM -A
Nagar Panchayat Jawali
(See Bye Law-4)
TAX DEPARTMENT ASSESSMENT LIST

UPN-No. 1.D. No. ZONE

Unit Area Net Ratable Property Tax Amount of

Value Percentage General Tax
Residential
Let out
Residential
Commercial
Plot of Land
DATE OF ASSESSMENT
Sl Name of Name of Owner Name of Tenant or Remarks

No. Property Occupier
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ForM-B

(See Bye-Law 10)

Nagar Panchayat Jawali

(Tax Department)
Property Tax Bill
Financial Year for the Year Bill No. Dated
Zone
Bill(s) Detail
UPN No.
ID No.
Name of Property

Name of Owner/Occupier
Correspondence Address

bill

Due date 15 days from the date of Receipt of bill/18 days if by post from the date of dispatch of

Unit Area Net Ratable Property Tax Amount of
Value Percentage General Tax
Residential
Let out
Residential
Commercial
Plot of Land
Detail of demand for Property Tax for the year Period
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SI. Description of Tax Amount
No.
1. | General Tax
2. | (c) Rebate @ 10%
(d) Remission
3. | Previous Arrear Amount for the period
4. | Interest Amount
5. | Previous Credit
6. | Amount Payable on due date
7. | Amount Payable after due date
8. | Amount still at credit

Please pay bill before due date to avail 10% rebate.

Bill Prepared By Bill Checked By Assistant Tax Superintendent
Receipt
UPN No. Bill No. Bill Date
ID No. Amount before due date
Name of Owner/Occupier Amount after due date
Amount Paid
Receipt No. Dated
Cashier,
Nagar Panchayat Jawali.

Terms & Conditions

1. The Municipality Treasury is open from 10.00 A.M. to 03.00 P.M. on all working days.

2. Cheques should be drawn in favour of Secretary, as the case may be, Municipal
Council/Nagar Panchayat Jawali.

3. Outstations cheques should be include the discount charged in such cheque(s).

4. Rebate @ 10% is given on the taxes claimed for the current year or a bill raised for the
first time, if the amount specified in the bill is paid within 15 days from the presentation thereof.
Bills send under postal certificate shall be construed to have been received within three days from
the date of the posting and accordingly this rebate is given if payment of the bill is made within 18
days from the date of posting.
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5. If the payment of the tax is not made within the financial year in which the bill is
issued an interest @ 1% per month shall be payable after one month of the close of the financial
year to which the bill relates.

6. The notice of demand/recovery of property tax will not confer any right on the person
paying the tax or anyone else to claim validation of unauthorized construction at a later date and the
same is without any prejudice to the rights of the Jawali Municipality to take any legal action
including that of demolition in respect of such unauthorized construction/structure.

7. In case any of your payments have not been adjusted, same can be adjusted/settled by
producing original receipts given by Municipality Jawali.

8. In all correspondence, always mention No./date, name of house and demand

No.

9. Bill generated be presented while tendering payment.

ForM-C
(See Bye-Law 17)
Form of notice of Transfer to be given which has taken place by way of instrument.

To

The Secretary,

Nagar Panchayat Jawali

I s/o
r/o

hereby give notice as required by Section 83 of the H.P. Municipal Act, 1994 of the following
transfer of property:—

Description of Property
Name & Name & address | Detail of Area of the Account Remarks

address of of person to Property property No./ID No.
person whose whom property of old
title has been title has been assesses

transferred transferred

1 2 3 4 5 6
Date Name of Owner/Occupier

Address

Mob. No.
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Form of notice of Transfer to be given which has taken place otherwise than by instrument

ForM-D
(See Bye-Law 17)

To
The Secretary,
Nagar Panchayat Jawali
I
r/o
hereby give notice as required by Section 83 of the H.P. Municipal Act, 1994 of the following
transfer of property:—
Description of Property
Name & Name of legal Detail of | Area of the Account Remarks
address of | heir/successor to | Property property | No./ID No.
person whose | whom property of old
title has been title has been assessees
transferred transferred
1 2 3 4 5 6
Date Name of Owner/Occupier
Address
Mob.No.
ForM-E

(See Bye-Law 19)

(Tax liability form under Section 82 read with Section 86 of the Himachal Pradesh
Municipal Act, 1994)

To

The Secretary,
Nagar Panchayat Jawali

Subject.—Filling of return for assessment of properties for Municipal Taxes.
Sir/Madam,

I am submitting the details of property known as ..................... ILD.No. .o
Ward No. .o ZONE ..o, as under:—
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SL.
No.

Unit

Area

Factors

Total
ratable
Value

Maintenance & Repair
Rebate @10% under
clause (33-a) of
Section 2 of the H.P.
Municipal Act, 1994

Net Remarks
rateable
value

Fl1

F2

F3

F4

F5

F1 to F5
(Multiply)

(a) Residential

(b) Let out
Residential

Non Residential/
Commercial.

(a) Hotel above built
up area of 2000
sq.m., MNC
Show Rooms and
Restaurants.

(b) Hotel having built
up area between
1000 to 2000
sq.m. and show
room above 1000
sq. m.

(c) Other Hotels,
Bars, Restaurant,
Banks, ATMs,
Show Rooms,
Call Centre,
Marriage  Hall,
Travel Agency,
Mobile Towers,
Coaching Centre.

(d) Shops, Schools,
Colleges,
Educational
Institutions,
Offices, Hostel,
Hospital, Theatre,
Clubs, Paying
Guest House
(PGs), Guest
House.

(e) Godowns, Dhaba,
Stall and Other
Types of
Properties not
covered under (a
to d).

Plot of Land

I hereby declare that the information furnished above is correct to the best of my knowledge
and proper belief and nothing has been concealed therefrom.

Yours faithfully,

(Signature)

Owner/Agent/Occupier.
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Verification of the Assistant Tax Superintendent Verification of the Secretary.

Location factor/characteristic and its value

(1) Number of zones.— The entire old and merged Municipal area has been divided i.e. A
& B Zone.

(I) Location factor (F-1) is :

Location (Zone) No. Value per sq. mtr.
A 3.00
B 2.00

Structural factor, characteristics and its values (F2):—

(1) For pucca-building value per Sq. Mtr. =3.00
(i1) For semi-pucca building, value per sq. mtr. =2.00
(i) For kutcha building, value per sq. mtr. =1.00

Age factor and age-wise grouping and value of the buildings (F3):—

Group Building Factor Value
A Before 1970 1.00
B Above 1971 to 1990 2.00
C Above 1991 to 2010 3.00
D 2011and beyond 4.00

Occupancy factor/characteristics and its value (F4):—

(i) Value for residential occupancy:

(a) Value for self residential (b) Value for let out residential

2.00 4.00

Use factor/Characteristics and its value (F5):—

(1) Value per sq. mtr. for non- residential occupancy.

A B C D E
Hotels above | Hotel having | Other Hotels, Bars, | Shops, School, | Gowdowns,
built-up area | built-up area | Restaurant, Banks, | Colleges, Dhabas, Stall and
of 300 Sq.|between 100 | ATMs, Show | Educational Other types of
mtr., MNC | to 300 sq. mtr. | Rooms, Call | Institutions, Offices, | Properties not
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Show Rooms | And Show | Centre, Marriage | Hostel, Hospital, | covered under (A
and Room 100 | Hall, Travel | Theatre, Clubs, | to D) less than 100
Restaurant sqm to 300 sq. | Agency, Mobile | Paying Guest House | sq. mtrs.
mtr. Towers, Coaching | (PGs), Guest House
Centre less than | less than 100 sq.
100 sq. mtr. mtr.
12.00 10.00 6.00 5.00 4.00
OR

Commercial Commercial Commercial (Greater | Residential Residential
(Less than (Between 100-300 | than 300 sq.m. ) (By owner) (By others)
100 sq. m. ) sq.m. )
4.00 10.00 12.00 2.00 4.00

The value of use factor/characteristics of the unit(s) of the lands & buildings for the purpose
of clause (c) ibid shall be as under:—

(i) Residential =2.00
(i1)) Non Residential =3.00

Method for calculation of rateable value and rate of property tax on the rateable value of the
unit of lands and buildings:—

Area (in sq. mtrs.) of a unit multiplied by value of relevant factors of unit area method as
mentioned in 23 to 27 of the bye-laws. The figure that will so come out, thereof shall be the net
rateable value of unit and property tax shall be charged on that net rateable value at the rate of 7%
in zone A and zone B for lands and in case of buildings.

FORM-F
(See bye-law 12)
Nagar Panchayat Jawali
Demand and Collection Register

For the Financial Year

UNP No.

ID No.

Name of Property:

Name of Owner/Occupier:

Correspondence Address:
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Unit Area Net Ratable Property Tax Amount of
Value Percentage General Tax
Residential
Let out Residential
Commercial
Plot of Land
General |Rebate| Total |Previous |Interest| Net [ Bill |Date of| Current | Rebate & | Arrear | Interest |Receipt|Receipt| Current | Arrear | Credit |[Remarks
Tax General | Arrear Amount | No. |issuing | General |Remission|Collection|Collection| No. Date |Balance | Balance
Tax | Amount Payable Bill Tax Amount | Amount
Collection

9 IITad HRIDRI IUSIADHRI (4 TeIeIER, dedid g,
e sl (fRovo)

& w0 : 02 /T/2023 / Misc. TRRG U : 03—03—2023

1. & XAF g g3 e Rig, il 19 T, STeuR 9 dediel givsal, el direr
(f2omo) |
CRIC|

JATH ST-d

I HEAL——TB0 W0 TATE USHHRYT ARIH, 1996 B €RT 8(4) & dq8d ATl BT GoIHROT
g |

greft & *A9 F== qF v RiE, Mard T T, SIdeR 9 dgdrd giosal, Rar st
(fBovo) =1 @@ IuReA Bax URAT-F Ud fhar © & S¥al wmal faiid 15—06—1967 I
wH <l A gAdiSr M, AR e dGters, seeR 9, deda gtsdl @ |9 @
@rﬁf—ﬁm\_ﬂfﬁwag‘s‘% qvgcm-j\-ﬁf?ruﬂdqﬂﬂH%ﬁﬁfﬁwsﬁ’raﬂwmqﬁ@mfﬁ
JMCRT H USIHROT 7 B FHT & | A LRI BT UGSIBRU I Yaad Gosdl & IWed H Tol
far Sy |

31 AIATERYT BT Gdls g IolRAT $eIBR g JL JAral gRI G fbar sren & &

39 T H B UHR BT SR/ TaRS 81 df 98 f&Fid 03—03—2023 BT 3Tl AT dabletad




o193, fEAre Ueen, 02 A/, 2023 /11 HIAIA, 1944 10731

JETAd H U BIHR IMUAT TARTST Gof HRAl Fhdl 2| SHP SR dlg T IR /TR o
AR A BT 9T ka4 o< g3 v R, Fardl wia 7ardl @ sl s <dr g g-dier 19,
Ryl w9 Gfears, STEER /e, dgdid giosar &1 wEl BT USaRoT I UREad giear &
JERT H &S B B MY UIRT B QU QT |

31Tl fie 03—02—2023 BT WX EXIER T HIER AaTeld A SIRI §aAT |

e | EIIETRT / —
HTIIBR TUSIIBNT U dedlcienR,

dediel gfved, e wirer (2o o) |

THeT WErIP FHEdT oM o) Ud dgxdielaR, st
e 9 e siTsT (fRowo)

et =0 TR SRINT IRRg Ul
10 /2023 / TEH 02—02—2023 06—03—2023

FAT <41 GAT 2 0] g3 Sl 9% 9, AR weTe <giial, dEdd 9 e s |
GRIG

SATH ST dAT

TRIAT—T5 SR RT 37(2) J—ToRd ST, 1954 & ST=id A GO HRA™ dN |

orfeir | <dl gAT ST 0L gF Sl S e, FERi w8t <R, dsdie 9 el
BITST GIRT ISIRAT BIEA S S0THO J&Ta] AR HRTST §RT ALATSHAEN] & FHeT AH GO
Bg WU U a1 § 1wl gRT aUE fhar M € 6 IHST AW HEld ddhe], UTdR I
WIRYR, dedlel g RTar diTsT & o Reprs H AR®T qdl g3l /9 o1 & Sl b Ted & |
STafds =T BTG H WA &1 9 | <dl g1 9] St 2 O & |8l 2 | 3 wiian &1 9
R Rb1S § |l &5 fbar Mg |

31d: AR HI §9 3eIER gRT gfud fhar omar & 6 39 79 ol ar &l &
PIS TIRTST & ol ISR PT JETId H a7 06—03—2023 Pl BN ATHR NUAT TARTO
URJd PR Ahd o | FEIRT 3@l 9@ ToRte Ui T 8 R FREGER SRR 3Wd H dg
SITQATT |

TSl fRAIdh 06—02—2023 BT AR &R T HIER 3fETerd gIRT SIRI T war |

AER | FERT / —
TerIdh AHETT UH AN Td dedlden,

BiTeT, R BTt (fRo 9o) |




10732 RIST04, fRdrerel Uael, 02 Ard, 2023 /11 BIG[H, 1944
9 ST Hed FHEdl Yo vl U6 RGN IUSIfIer), dedid gHee,

Srer swiTer (fRovo)
FheAT 0 : 3,/2023
Sh. Sanju s/o Dhan Singh, r/o V.P.O. Khaniyara, Tehsil Dharamshala, District Kangra
(H.P.).
q-mH
STH oIl

a9 ——UTeAT—u5 SR gRT 13(3) f2HATeret Uel S99 U9 9g UsiiRoT JMfafrad, 1969.

Sh. Sanju s/o Dhan Singh, r/o V.P.O. Khaniyara, Tehsil Dharamshala, District Kangra
(H.P.) T S99 3ISTad H WY—U= Afed Hed! TR {HAT & fdb IAD son Sohan Magar s/o Sanju
BT S Q16 05—12—2012 BT B3 © U= THO 0 THLIET /U™ Y=mrdd Sokni Da Kot ¥ S
Uil A 7 | o $9 USiigd Bl S & ey & SiRi | 39 S¥a8R IoYd & gRI 9AW
AT BT TAT AR TR B Gaa fHar S § {6 afe fBA B Iuwiad Sohan Magar
P S Uolipd I S gR Dls YaRTol 8l Al 98 SANI falald H fadid 07—03—2023 &I
AT AT IHTSAT BIGIR MBI U B FDAl & JIAT TP qUL—uF S I it
R ST IR e UIRd R A SIRAT |

3T fRId 06—02—2023 BT AR BEER T HIER 3TETerd ST SIRT fdoam ar |

AR | IR / —
eI FHrEdl 92 Aol Ud dRIGR) qusIian,
aedTe everTer, e st (fRovo) |

9 ITTAd I8P FHTSd! JH Ao Ud HRIGN TUSIUPN, el SR,
e i (fRowo)

FheAT 0 © 4 /2023

Sh. Ankush Kumar s/o Harbans Lal, r/o V.P.O. Jheol, Tehsil Dharamshala, District Kangra
(H.P.).

CEIk
SATH ST dAT

T —umeiHT—u= SR GRT 13(3) f2ATIS YRS S Ud Jog USIdROT JffAfeaH, 1969,

Sh. Ankush Kumar s/o Harbans Lal, r/o V.P.O. Jheol, Tehsil Dharamshala, District Kangra
(H.P.) 9 9 3ETad # IUU—95 dAfed HheAT SR b g f& S9! self Ankush Kumar s/o
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Harbans Lal &7 S fQsTie6 27—07—2001 T G & U= THO ¥l0 erferatr /919 v=arrd Jheol #
S USiid A © | I g9 Uolihd Y WM @ Sfey ¥ ORI | $9 $¥ABR RISUH /R
AR & §RT WAKT SIFdl &l dI FrId SWeEal @ gfaa fear S 2 & afe fawn o
SWRIE Ankush Kumar & S USiigd I SN R ®lg UaRTol 8 A 98 S9N 3f&Tad H
faTi® 07—03—2023 P IATATA AT THTATT BIOR IMMHER UL PR FHAT & IFAT HAldD
AUI—UF S Al USiiepd By S aR 3mesr uikd &R SR |

3T fadTd 08—02—2023 BT TR EXIER T HIEX 3MaTed SR SR T 13 |

AR | e /—
JEh AHTEd] U2H AU Ud HRIBRN! SUSIbN,
aedTe eFverTer, e st (fRovo) |

g I[STaId A qArgal e Hoft, s, e swirsT (fRovo)

go o : 4 /T/C/2023 TR TRRT : 10—02—2023 TR U : 09—03—2023
RN &Tel g3 Uy M, aril Held S9RYR, dediel Si¥d, [57ef ST (f2ovo)
et |
CRIk|
SIEACEIE © gegTefiToT |

g —Y1efAT—u= IS 1ol #eTel HARYR, dedld Siddl H M gowil aR |

SR Wi 7 FNEEEN & HrEferd § URAT-UF 79 & goh! 59 M | o™ 8
5 IH@T W IO 3AfeRg AETd WURYR § A RiE 3 A YW g3 fR9 &9 § wefe
IR HIS T Adhd URAR IR, I dTrd g1t 3 RN ol g3 99 I9 &of = | Silfd
urefl &1 HE AW T | Uil jIoRa Afelkg HEld WHRYR H YAl A Wid R4 UM RReR)
M g IR I G fRS] & 9 B GO HRATT AR ©

A T AR /ANCH & AU W AAK i al dofl Fwed Redari & gied faar
Srar & T afe ol aafdd &1 Sad A &) oW IR UARIT &1 df 98 i 09—03—2023 &I
I & HIATAT H BIVR SMHR AUYAT IR/ TARTST U IR Ahd & | SR/ TaRTol I
T B B YR H ISWIG A ORI R B Qe UIRT PR & S |

31TS1 a7 10—02—2023 BT BHR EXIER T HIER 37aTeld I SIRI §aTT |

AlE | BRI / —
dedIeIeR Ud F8rdd Fargdr e ooft,
STdt, Rl wiTeT, e ueen |




10734 RIST9=, fEHTerel Uael, 02 #Td, 2023 /11 B, 1944
9 eI Hed |Hreal yem gofl, sraai, forem st (fRovo)

qo o : 2,/ T/C/2023 TRIG RIRT : 03—02—2023 aRRg el : 09—03—2023
A HAR Y dRael THI, IR Held SIRYR, dedidl orqdi, St wirer (fRovo)
BRI
ERIG|
SICACERI| TR |

g ——urfAT—u= o Ao weTel AR, JEdiel Sial 3 A9 §owil ai |

SWiad yreft =1 el & dRifed § URiF—ud 7Y &9 gl 39 R 9 [WIRT @
5 Sa®E M Iora Ao wETa AR H Fad g dRad YT TG, qol § oldie IR BIS,
Tl THU-UF g Thdl URAR IR, I UArId |l | Fa-iid AR g3 dRad ¥ &9l |
Sif wrefl &1 HEr AW B | el joRa el HETd AR H SUAT A Faeid SUAM  Ade
HAR Y3 dRAA AT GF Ig. ® A DI GO HRa ATEdl & |

3d: 3H TWER/ANCH & ARIH A AW Sl do §9iRd Redari & gd e
ST ' f afe il @fdd @ Sad AW @ GERN R UARTS 1 df 98 3% 09-03—2023 &I
JAERTERT & BT H BIOR 3MHR UAT IolR /YRSl U B Fhd © | IR/ TaRTST TR
T PR DI YR H SWIGd M O DR D AT IR PR & S |

3ST f&HI® 10—02—2023 BT TAR FRIER T HBR AT H SN 83T |

e | EIIETRT / —
dedloleR Ud I8dh ddredl Y| 8o,

Stoat, {5 STt fearad U |

9 ITTeld eId qATEd! fgeiig S, desiia gfvedr, frem wiver (fRovo)

& 0 : 03 /NT /2023 TRIG U : 09—03—2023

3N YR RiE g3 9ou R4g, Fari 98rd adls, Srher /e, Ao ford, dedia giosar,
Stetr @it (20oYo) |

SIMH oTd

I HEAT—— ATH GO |
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it i SeaRk R g3 9wu RbE, Marfl 981 =dlls, Sher &, dier &, Jgdla
iy, fS7em HiTer (fodo) 7 W SR SR U3 AW §oKI UKId fbar & fb gear
g I & IS 7B ddls BYSl, gR dldl 9 |Giere, Adier /e, Jedid dvsal &
T Tofdl W IGHT A IR T 8l AT & i IMYUR Ple, TRIR IR Thel T =T BTl
H SHT A9 $3R RiE oo ® Siife SAdT Wel AW | T -7l T A9 8 S & HRoy yreff
BT feghdl BT FHEAT AT TS Y&l | o1 el &1 s © fb Swied aftfd #gta & oa
e # @1 A 339R Rig SuH 3R RiE oo fhar S |

31 AR Bl GAdls B IR $¥ABR G F&II GG gR1 Gfad Bar mar & o
3 M gERN @ A H Rl UER &1 IOR/UARIS B O 98 Qe 09-03—2023 @
IATATH I ThIAdT U BIBY JUAT TARIST Gl HRA] Fhdl ©| SHd SR dls 9T
IR/ TARTS SR AT = B8R0 a1 urefi i Sear R 43 ¥y R[5, Faril 9era @i, |
e, dediar gived, fSTar FiRTeT (Bovo) &1 A/ IoRa Heldl dells Wesl, IR dld! 9 AleETs,
A 1T & W d SvaR Rig SUAM IR RIS g9% S9l d’d @ AR UIRd #R e
STRAT |

31TST &I 09—02—2023 DT WX BXIER g HIBR IaTeld A SN §aTT |

AER | FATEIRT / —
ErId aHTEd! fadra sroft,
dedlel givsar, it wireT (fRo Yo) |

9 ITTAd I8P FHTSd! JoH A Ud HRIGN TUSIEPN, Tdedld SR,
e sl (fRowo)

Smt. Kisho Devi wd/o Jay Karan, r/o V.P.O. Kardiana, Tehsil Dharamshala, District
Kangra (H.P.).

4
SIEAVERI)
a9 ——UTAT—u= SR gRT 13(3) f2ATerel el ST U9 9g USiiRoT AfafraH, 1969.

Smt. Kisho Devi wd/o Jay Karan, r/o V.P.O. Kardiana, Tehsil Dharamshala, District Kangra
(H.P.) 1 S 3fQTeld H YUI—UF Aied JHeAT SRR [HAT & fdb IFH! Mother-in-Law Smt. Tilko
Devi wd/o Ravan & & /9g faid 06—09—1983 HI BAT & UR=] UYHO W0 EHIITAT/ U
G H S USiigd T § | o 9 USiigd B SN & ey ¥ SR | 39 AIftH & gRI
AT ST B qAT FHIId TRy o giad fear s 2 fF afe feft @1 Swied Tilko
Devi & S /H] Uoligd I S R $IS IoR /U & df 98 §AN If&Tad H f3Aid
03—03—2023 I FATATH AT T BIOIR MMBHR UL B Fhdl & JAAT YTl UL—TF ST
Y doiigpd fd S IR o uIiRd &R Y SIRAT | S9& a1 $ls Wl Sok / YaRTSl el
ARG A BRI |

AT fRHId 23—01—2023 BT AR &R T HIR 3METerd ST SIRT fdoam ar |

AER | BERT / —
TERIS Tl v 9ol Ud drRieR! gusIeany,

dedel gmeret, Rt st (fRovo) |
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9 ASToId HEP FHEdl Y2H Joff Ud BRIeR] SUsSIaN, dedle SHIIT,
fStem wirsT (fRovo)

Sh. Rattan Chand s/o Late Ronki Ram, Village Bagiara P.O. Kardiana, Tehsil
Dharamshala, District Kangra (H.P.).

ERIE

3 STaT
a9 ——UTAT—u5 SR gRT 13(3) f2HTeret Uel S99 U9 §g UsiiaRoT Sffafrad, 1969.

Sh. Rattan Chand s/o Late Ronki Ram, Village Bagiara P.O. Kardiana, Tehsil Dharamshala,
District Kangra (H.P.) ¥ $9 3qTeld § 99— Afed JheAT SR fbar 2 f% S9a Brother
Late Sh. Prem Chand s/o Ronki Ram &T S /9 &= 02—10—1975 Pl B3 & U= THO A0
THRITAT /T Targd § ST Uolldpd 9 & | 3 39 Usiidd (hd S & eel & S| 39
qifcd & gRT 9N wﬂdlaﬁﬁwwﬁaﬁwﬁuﬁaﬁ?ﬁlﬁmm%ﬁ?aﬁﬁﬂﬁaﬁ
SWIGd Prem Chand & ST /Hg Uoligd 6 SN 9R ®Is SoRk /TR & A 98 g9
JreTerd H i 03—03—2023 I ITATATT AT IHTAIdT BIOR B U B Ahal & 3=l
HaTde ILF—uF S A Uoiidgd b S aR sfesr uikd &R fQd SIRAT | I9a a1 Big W)
IR / TARTST bIfdel FHR—IG = 8T |

I fedi 23—01—2023 DT BN SRR T HIBY 31STod gRT SINI b r3am |

AIER | TRIEART / —
TERIG FHTEAT UM Ao U4 HRIGRNT SUSIRIGNI,

dedrel eFema, el wimer (fRovo) |

g CTTd Sf0 I T9T, BIRABRI SUSIEHRI, o, Rt wiret (RRovwo)

fhed GhedT : TOwIT | AT U : 03—03—2023

AR AT BTgR gF &1 fhe] M g3 5 Y=g IW, Fard a9 S0 e, e doin,
rem wireT (fRovo) |

ERIR

STH STl

v ——UTAT—v3 R IR I[ORG A H Uil &1 719 o B AR ol g3 571 fhg]
RM gF &1 X M & g Al ATl S1gR YA i1 e M gF sl g M TS R
By

AR AT BTgHR g3 &1 fhe] M gF 0 g I, FaRi 19 g so 9, e doin,
et wiTer (fRovo) =1 3reTad g9 H URM-UF ORI © % 98 #8d dIe 9N, dgsiiel dof g
H Ml € AT oG e | il &1 94 Al o gF S fh] ¥ gF 81 W M g
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2, afe weft &1 ee AW A ot ST} YA 8N fhe I gF s =g W 7| fomen
SO BRS AN oAl ST GF N fhe] 9 g3 & X7 ¥ o o |

3d: FAARIRYT Bl 9 S¥AER & ArId 9§ giod fhar orar 7 6 afe fedt afda a1 s9
IR H PIg IOR AT ORIl 8 A 98 QAP 03—03—2023 HI Fds 10.00 do §H AT H
IATATT IT ThTId BIOR B 0 IoR AT TaRTST U B Fhal & AT Jia—u= H
FATaR SEd Qe uikd @R Y S |

31TST &I 28—01—2023 BT WX FWIER g HIBR IJaTeld A ST §aTT |

AR | BETR / —
HTIIDBNT TUSIBNT,

arerer, fter swimer (fRo o) |

9 3fTerd HEId FaTEdl g #ofl, wEgR, frer sirsT (fRovo)

HHeHT © ST gow! | T : 04—03—2023

RoTd M A UiaH gwa g3 O afffa, [ardiTor Mg g e 3, dedlel WEYR, forelr

. ~
DITSI, TedATdel UQTT |

ERIE

SMH oTd

v —zeasR ar9d 20 Yo M0 AfAFRH, 1954 P SR GRT 37 & d8d ASIAT SR6 H GO Sl
IR |

SWIad gaoedr ar uieft 7 39 ey | weiH-ua iRt @ R for g 6 s
HE S g UGG HA: FEH0T g YRS & Sllfd Uil & Yaoll & ORI 9d diel A1,
T fUgRTE, dedid eRare, el @91 BRTd §o © oldd] Held of% & JToiRd e #
IHI S g IS HHI: I[OYd g BIVSA Gol & Sl Teld galol 83l & | Uil I Srfa g
JUSIIC DI GORI BB DAY FEAY T RGISl Gol HRAMT AT © |

3 I URM—UF & HaH H SWRIG Slid g IUSd & GOl aR fHAl B By
UORTST 81 A 98 IATeid AT dahlelia 9 TaTald § fadih 04—03—2023 BT QIUER 1€ 2.00 §of
BIOR 31T Fhdl & | BTOR o 39 &1 R § Tharwl SRS Hd § 8 SIThR JAWTHT 3T
iRd X AU TG 3R 91 § B W SoR AT TaRIST SR AT | 817 |

31TST fa=ids 02—01—2023 BT A AIER 9 BWIER Aled ST §al |

AR | TERIEART / —
WEIS FHTEA! UUH 8707,
aERR, St @wireT (fRovo) |
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9 STGTeld WerId warsdl v ooft, IeR, e sirsT (fRovo)

JHEAT © g=aTol Hed M | U9 : 04—03—2023

ROl T GF GUIY I, ardl swer, e SRyR, el SiTel, fRHrde uew

ERIk
SATH ST1dT

fawa ——gowi =M R0 "o 70 AR, 1954 & SR ORT 37(1) & TEd FETA Hogle d SR H
I ORI aR |

SWIad e R ureft 7 39 ey | uRiH-ud iRt & R for g 6 s
HE T GO I GF GAIY I 2 Sldid Held feels d SHUl & RO Al H Iad A
RIS Y3 GAY I g 0 M TS & Sllfd Teld galol g3l o | Ureil Sad #gred H Iad M
B ARG SUAH GROT IMT Y3 GATY o< YF =T M &Sl bRarl =rEd & |

31T Iad UIAT-UF & F=H H SWIGd A B ORI N B B PIS TRl & df 98
IRATA AT dhleldd S IeTeld § fedih 04—03—2023 BT SIUSY 1§ 2.00 d9i BOR 3T Ahdl
2| BOR T 31 & Rafd & UhdRwT drdars! M | ofls SR ST MRy UiRd &R U
SO &R q1g & B ) SoR AT TaTol o 9rad F 81T |

3fTST & 02—01—2023 BT AR HIER g BWIER Aled SRl 83T |

AR | FEIRT / —
TS AHTEAT TIH 0y,
AR, el BRTST, f2aree yawr |

9 I PRGN FUSHHN, YR, foar FiTer (fFovo)

Hebed : fadrg gofieRor A el : 07—03—2023
1. 3 Afed AR Y Yron W, Fardl RiggR, S0 addar, dedia eqR, fSTell wivre
(f2odo)
2. s Redl et g &Raw ofe, FFarRi # e, el @ Tl JsHeie (U9TE)
T |
ERIG|
3ITH ST

fdvg——sedeR wWER U= /gl gl ded geiE-us fRodo fadre uofieRur, S,
1994 /2004 SR &RT 8(4) & 3d A€ & GNP IR |
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griieror & RAfed AR g Uren M, MRl RiegR, S0 ddar, dedid SmeyR, ot
FHiTeT (fRodo) @ il RAdT eMT P &A1, ARt /1, T8 9 Riar gsMdie (49779)
U 7Y BlehdAl A S AR ¥ GIRT @ b Id! Rl f&HAd 07—10—2021 Bl fEwg,
AR—Rars & ATAR B DI & UR<] SHDT YSIHRYT I Yargd qadri, [ders @us d, et

FiTeT (fRowo) & Rpre # aof 781 & oy wieifrer 3@ gt wrarm ared 2 |

3 39 FR H HIAER Bl g el RAq s@i g3 gvae offel, Mardl w9, agdid
g Tl Yo™@Ie (USTd) & AIFST el DI 39 SIIeR WHER U3 & g§RI giod f&ar Sar & 6
YIIToT B 3T AT B USRI IR IS S8 IS Solk /Ao & dl 98 fedid 07—03—2023 &I
T SHA YA SRATSAAT AT JhTeIadd §9 If&Teld H BIOR JATHR I IR/ TaRTSl UL BR Fehell
2| BIOR 9 3 & YRa H FAATIER 2TET USIdRT & el UIRd R e SR |

31TST &I 31—01—2023 DI WX FWIER g HIBR 3aTeld A SN §aTT |

AER | FRIRT / —
PIRIBN] TUSIEHNT,

AMEYR, fSter &ireT (fBo Wo) |

§ SIQTAd PPN IUSIEDNI, YR, e FiTer (fBovo)

JheAT : gralol g fafr Uel : 07—03—2023
HART HAR G <2 J7o, FardT Areres, dedie weyR, e sirsT (fRovo) |

EEIC]
SIEAVERI)
v ——<1=1 Ud Jg USlaRvT JAMRR—E B OR GRT 13(3) YAdicilichd 1969 & d8d g YHA—UH

o AR |

SRIgd qawedr IR uefi 7 39 e § yRFE-uE ot ® e forar @ 5 swe
g gR= AR A < o, il e &1 <8 Alh 18—04—2008 P B3 & UR]
SISFATAY SAHBT a1l UM Gagd a9 R & Rate # Tof 71 g 2| ureff Saa 91 fafy o
TSl PRATT AR |

31 JFT URAT-UF & Fed H I M Sar AT 3 [l BT o g [ &1 9
Tagd q9R & Rable & g IRER H Tol dRAM R Pl UaRISl & A 98 IAATerdd IT
JhTAdT 9 IMETeld § fadid 07—03—2023 BT TIUSR d1¢ 2.00 g1 SR AT Tl g | BIOR A
I BT RAfY H THaRBT BRIATE! 3HA H ollg SR M eI IIRT BY QU U 3R 918
¥ pig A SOR IT TARTS o FHRIT = 81T |

31TST &I 19—01—2023 DI WY HIER T BXIER WAfed SR 83T |

AR | FXRIRT / —
PRIBRT TUSIEIHNI,

o\ - o
RMEYUR, STl dIITel, TeHTdel UQRT |
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9 IITed HRIDRI JUSIOGRI, WEYR, Forar wireT (fRovo)

qHeH] : Sealol o fofdy Uefl : 04—03—2023

Reg Rig g3 WM I, Faril 9ars, dedid AeyR, e Sirs, f2o Yo |

ERIE
SATH ST-d

T — i —v5 S Ud J&] UolaRvT STRH &1 SR ORT 13(3) YAaidllidd 1969 & dad
ST JHTO—T3 o aR |

SRIGd Johed IR ueff 74 59 <Irrer § uRFA-um o 2 o for 7 6 s
AT Q= &1 S faid 25—06—2021 P HETd WHIS H B3 © URT AL SHBT FaI]
I Jard YEe ® Rare § aof 78t gam 21 weff Sad o fAfdy &7 <<t wearn argar 21 59
e # Additional District Registrar (Birth & Death)-cum-Medical Officer (D&B) Kangra at
Dharamshala & 95 @7 HFW-KGR/ST (Delayed) (B&D) 2022-13 fasid 08—10—2021 gRT 0
T gN o9 BT BT S JATI—UF SN 6= gR UYT fhar 7 2 |

I: Sad URIAT-UF & Fwad H IfS MH ST AT T fHA Bl Iad o Ay B umH
TAd V&l & RPS & OH IR H Tol AN 9N Bls YRl & A 98 Srdrerad a1
qHTId- 3 3raTerd H eI 04—03—2023 BT QIUSY dTg 2.00 go7 BIOR 3 Al & | BFOR A
A B RAfY H ThaRBT BRIATE! 3HAT H olls SR T MY ITRT HY QU ST 3R 91g
¥ pig 9 IoR IT TR O 9= = 81T |

3fTST & 07—01—2023 BT AR HIER 9 BWIER Aled SN 83T |

AER | FARIRT / —
PRIBN] TUSTIEHTN,

o\ - o
RMEYUR, TSTell dIITSl, TeHTdel UQRT |

In the Court of Dr. Surender Thakur (HAS), Special Marriage Officer-cum-Sub-Divisional
Magistrate, Manali, District Kullu (H.P.)

In the matter of :

AJIT ALBERT aged 38 years s/o Sh. Albert Babji Wills, r/o TC 12/1159, Shalom(34),
Mosque Lane, Kumarapuram, Medical College, P.O. Thiruvananthapuram Kerala-695011 A/P c/o
Lady Willingdon Hospital Manali, Tehsil Manali, District Kullu (H.P.)

and
MEENA DEVI aged 35 years d/o Sh. Soni Ram, r/o Village & P.O. Madgram, Tehsil

Udaipur, District Lahaul and Spiti (H.P.) A/P c/o Lady Willingdon Hospital Manali, Tehsil Manali,
District Kullu (H.P.).
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Versus

General Public
An application for the registration of marriage under Special Marriage Act, 1954.

AJIT ALBERT aged 38 years s/o Sh. Albert Babji Wills, r/o TC 12/1159, Shalom(34),
Mosque Lane, Kumarapuram, Medical College, P.O. Thiruvananthapuram Kerala-695011 A/P c/o
Lady Willingdon Hospital Manali, Tehsil Manali, District Kullu (H.P.) and MEENA DEVI aged 35
years d/o Sh. Soni Ram, r/o Village & P.O. Madgram, Tehsil Udaipur, District Lahaul and Spiti
(H.P.) A/P c/o Lady Willingdon Hospital Manali, Tehsil Manali, District Kullu (H.P.) have
presented an application on dated 13-12-2022 in this court for the registration of marriage under
Special Marriage Act, 1954. Hence this proclamation is hereby issued for the information of
General Public that if any person have any objection for the registration of the above marriage can
appear in this court on 03-03-2023 at 2.00 p.M. to object registration of above marriage personally
or through an authorized agent failing which marriage will be registered under this Act, 1954
accordingly.

Given under my hand and seal of the court on 13th day of February, 2023.

Seal. Sd/-
Special Marriage Officer-cum-

Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Dr. Surender Thakur (HAS), Special Marriage Officer-cum-Sub-Divisional
Magistrate, Manali, District Kullu (H.P.)

In the matter of :

Mr. Manish Sharma s/o Sh. Prem Lal, r/o Village Chandernagar, P.O. Ram Nagar, Tehsil
Nainital, District Uttarakhand Pin-244713. At Present Village Aleo, P.O. & Tehsil Manali, District
Kullu (H.P.).

and

Smt. Ankita Pandey aged 28 years d/o Sh. Hari Krishan Pandey, r/o Avantika Puram Old
ITI, Bareilly Road Haldwani, Nainital, Uttarakhand-263139. At Present Village Aleo, P.O. &
Tehsil Manali, District Kullu (H.P.) do hereby declare as follow:—

Versus

General Public

An application for the registration of marriage under Special Marriage Act, 1954.
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Mr. Manish Sharma s/o Sh. Prem Lal, r/o Village Chandernagar, P.O. Ram Nagar, Tehsil
Nainital, District Uttarakhand Pin-244713. At Present Village Aleo, P.O. & Tehsil Manali, District
Kullu (H.P.) and Smt. Ankita Pandey aged 28 years d/o Sh. Hari Krishan Pandey, r/o Avantika
Puram Old ITI, Bareilly Road Haldwani, Nainital, Uttarakhand-263139. At Present Village Aleo,
P.O. & Tehsil Manali, District Kullu (H.P.) have presented an application on dated 11-01-2023 in
this court for the registration of marriage under Special Marriage Act, 1954. Hence this
proclamation is hereby issued for the information of General Public that if any person have any
objection for the registration of the above marriage can appear in this court on 03-03-2023 at
2.00 p.M. to object registration of above marriage personally or through an authorized agent failing
which marriage will be registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 13th day of February, 2023.

Seal. Sd/-
Special Marriage Officer-cum-

Sub-Divisional Magistrate,

Manali, District Kullu, H.P.

In the Court of Dr. Surender Thakur (HPAS), Special Marriage Officer-cum-Sub-Divisional
Magistrate, Manali, District Kullu (H.P.)

In the matter of :

Himanshu aged 26 years s/o Sh. Satish Kumar, r/o Village Sharabai, Tehsil Bhunter,
District Kullu, H.P. at Present c/o Hari Krishan s/o Sh. Dile Ram, r/o Village Nasogi, P.O. Chhiyal,
Tehsil Manali, District Kullu (H.P.)

and

Deepika aged 22 years d/o Dola Ram, r/o House No. 90, Ward No. 03 Akhara Bazaar Kullu
(H.P.) at Present c/o Hari Krishan s/o Sh. Dile Ram, r/o Village Nasogi, P.O. Chhiyal, Tehsil
Manali, District Kullu (H.P.).

Versus

General Public

An application for the registration of marriage under Special Marriage Act, 1954.

Whereas Himanshu aged 26 years s/o Sh. Satish Kumar, r/o Village Sharabai, Tehsil
Bhunter, District Kullu, H.P. at Present c/o Hari Krishan s/o Sh. Dile Ram, r/o Village Nasogi, P.O.
Chhiyal, Tehsil Manali, District Kullu (H.P.) and Deepika aged 22 years d/o Dola Ram, r/o House
No. 90, Ward No. 03 Akhara Bazaar Kullu (H.P.) at Present c/o Hari Krishan s/o Sh. Dile Ram r/o
Village Nasogi, P.O. Chhiyal, Tehsil Manali, District Kullu (H.P.) have presented an application on
dated 15-11-2022 in this court for the registration of marriage under Special Marriage Act, 1954.
Hence this proclamation is hereby issued for the information of General Public that if any person
have any objection for the registration of the above marriage can appear in this court on 03-03-2023
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at 2.00 p.M. to object registration of above marriage personally of through an authorized agent
failing which marriage will be registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 13th day of February, 2023.

Seal. Sd/-
Special Marriage Officer-cum-

Sub-Divisional Magistrate,

Manali, District Kullu, H.P.

In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Sandeep Kumar s/o Sh. Nara Singh, r/o Village Upper Kalehali, Tehsil Bhunter,
District Kullu (H.P.)

2. Mrs. Mamta Devi d/o Sh. Bhag Singh, r/o Village Shach, P.O. Tandi, Tehsil Banjar,
Distt. Kullu, presently w/o Sh. Sandeep Kumar s/o Sh. Nara Singh, r/o Village Upper Kalehali,
Tehsil Bhunter, District Kullu (H.P.) .. Applicants.

Versus

General Public

Subject.—Proclamation for the registration of marriage under section 16 of Special Marriage Act,
1954.

Sandeep Kumar and Mamta Devi have filed an application alongwith affidavits in the court
of undersigned under section 16 of Special Marriage Act, 1954 that they have solemnized their
marriage on 08-07-2020 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 07-03-2023. The objection received after 07-03-2023 will not be entertained and
marriage will be registered accordingly.

Issued today on 08-02-2023 under my hand and seal of the court.

Sd/-
Seal. Marriage Officer-cam-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).
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